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• 	 O.A. 333/93 
- 	

O.A. 884793 

1. Remadevi V.K. 
• 	 ThekkeneduveliVee& 

$arkara,Chirayinkil 
Thiruvananthapuram 

Sobhana S. 
Saraswathy K. 
Jayakumar R. 
Padmakumari T. 
Samadarsjnj B. 
Sasikumari K. 
Padmavathy Arrua C. 

- 	 vs. 

1. Union of .  India represented by 
the Secretary,Ministry of - 

Home AffairS,New Delhi 

Applicants in 
O.A. 333/93 

2. The Director If Census Operatdons 
Thir uvananthapuram 

3. The Regional Dy. Director, 	 'Respondents 
Census Qperations,Thiruvananthapuram in O.A. 333/93 

Kumari Laila G. 
Bharathy Mandiram 
Thumpolly P.O. Alappuzha 

K. Shanrnukhan Chettiar 
3 Saithavjamraa K .K. 
4. N.E. Lalitha Kurnari 	 - 

5. K.N.SubhaShini Ana 	 - 

6. SujathakuttyG. 	 Applicants in 
7. Radhatnoni P.T. 	 O.A. 884/93 

vs. 

union of India represented 
b the Secretary,Ninistry, 	of 

• Home Affairs,New Delhi 
Respondents in 

The Director of Census Operations 0.A884/93 
• Cens us Directorate,Thiruvananthapurattt 

Smt. 'ayaPanicker 	 Counsel for the 
applicants in both 
cases 

Mr • George C .1?. Tharakafl, Sc C 	counsel for tne 
respondents in both 
cases 
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- 	JUDGNENT 

4. DHAN JUDICIAL MEB1R 

These two cases were 1ard together on consent of 

parties. The facts are also the same. 

The applicants have been appointed as Compilers for a 

limited period as per the contract upto 29.9.91. They were 

re-engaged on 6.4.97.; but again terminated on 31.12.92 based 

on Annexurer\-4. According to applicants by Annexure A-4 order 

even though Census work was closed, the Government have 

sanctioned additional posts of CheCkerS,Corders for the 

Editing and Coding Cell under the secopd respondent. According 

to applicants, junirs of the aplicants were re-engaged after 

Annexure A-4 order. The applicants' claim for re-engagement 

has not been considered. They have also challenged nnere 

notice terminating their service w.e.f. 31.12.92. 

The respondents have filed detailed reply and contended 

that since the Census operation in the State has been closed 

and only specific work is being carried out for compLeting the 

winding up process, the Presidential sanction was issd only 

for that purpose; hence, there is no possibility of giving any 

further engagement to the applicants. 

admittedly, the post of compilers were not, sanctioned 

after 31.12.92. The Presidential order only indicates sanction 

of post of investigators,Supervisors,Checkers,Coders, etc. 

Hence, the applicants cannot make any claim for re-appointment 

in . 'the light of Annexure A-4. The respondents brought to 

our notice that this Tribunal left open the ise, of filling 

up of re:of the posts using.the discretion inthe light 

of the presidential sanction considering the fact that 

the CensuS WQrkSàre . at  the stage of winding up. under 

the above circumstances we are satisfied that there is no 

substance in the application and it is only to be rejected. 

4ccordingly, both the applications are rejected. 
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However, we make it clear that the rights,if any, 

available to the applicants under Anuexure A-5 are saved 

and this judgment is no bar for claIming Such rights 

before the appropriate authority. 

The application is dismissed. 

There Shall be no order as to costs. 

(a. RFNGARkJAN) 	 (N. DHARMDN) 
ADMINISTRTIVE MEL.BER 	 J1JDICW-J MEMB 
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LeISt Of Annexures 

Annexure A-4 ; Notice dated 18.12.92 

Annexure A-2 : Order oftermination dated 28.2.92 

3 Pnnexure- A-S : Order dated 24.11.2 
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